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Part lIl—Section 2 

Notifications or Orders of interest to a Section of the public 

issued by Secretariat Departments. 

NOTIFICATIONS BY GOVERNMENT 

MUNICIPAL ADMINISTRATION AND WATER SUPPLY DEPARTMENT 

DATE OF COMING INTO FORCE OF THE TAMIL NADU MUNICIPAL LAWS AND THE CHENNAI METROPOLITAN 
WATER SUPPLY AND SEWERAGE (AMENDMENT) ACT, 2022 (TAMIL NADU ACT 34 OF 2022) 

[G.O. Ms. No. 182, Municipal Administration and Water Supply (MA-3) Department, 31st December 2022, 

மார்கழி 16, சுபகிருது, திருவள்ளுவர்‌ ஆண்டு-2053./ 

No. II(2)/MAWS/1028(d)/2022. 

In exercise of the powers conferred by sub-section (2) of section 1 of the Tamil Nadu Municipal Laws and the Chennai 

Metropolitan Water Supply and Sewerage (Amendment) Act, 2022 (Tamil Nadu Act 34 of 2022), the Governor of Tamil Nadu 

hereby appoints the 1st day of January 2023, as the date on which the said Act shall come into force. 

SHIV DAS MEENA, 
Additional Chief Secretary to Government. 
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